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MR. SPEAKER: No.

(Interruptions)••

MR. SPEAKER: No, I cannot.
(Interruptions)

MR. SPEAKER; ̂  ^  ^ q r

D on’t try to make my position small. 
(Interruptions)

MR. SPEAKER: You have forced 
m y hands. Now^ do not try to put me 
behind.

(Interruption?)

MR. SPEAKER: Do net try to hus­
tle me either way.

(Interruptions)
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SHRI JYOTIRMOY BOSU: You
read out the motion.

MR. SPEAKER; Not allowed. (In­
terruptions) * *

(Interruptions) *•

PROF. K. K. TEWARY: I gave
notice under Rule 184. We wanted 
discussion. . .
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PROF. K. K. TEW ARY: That is
all right. (Interruptions) **
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MR. SPEAKER; Nothing will go 
on record without my permission.

12.15 hrs.
PAPERS LAID ON THE TABLE

P e t r o l e u m  a n d  N a t u r a l  G a s  ( A m d t . )  
R u l e s ,  1981 a n d  N o t i f i c a t i o n  u n d e r  
O i l f i e l d s  ( R e g u l a t i o n  a n d  D e v e l o p ­

m e n t )  A c t ,  1948.

THE MINISTER OF PETROLEUM, 
CHEMICALS AND FERTILIZERS 
(SHRI P. C. SETHI): I beg to lay
on the Table;

(1) A copy of the petroleum and 
Natural Gas (Amendment) Rules,
1981 (Hindi and English versions) 
published in Notification No. GSR 
211(E), jn Gazette of India dated 
the 26th March, 1981. under section 
10 of the Oilfields (Regulation and 
Development) Act, 1948.

(2) A copy of Notification No.
S.O. 219(E) (Hindi and English 
versions) published in Gazette of 
India dated the 26th March, 1981 
regarding enhancement of the rate 
at which royalties shall be payable 
in respect of mineral oils and 
making certain amendments in the 
Schedule to the Oilfields (Regu­
lation and Development) Act, 1948, 
issued under sub-section (4) o f 
section 6A of the said Act.
tPlaced in Library. See No. L T - 

2292/81].

C o m p a n ie s  ( A c c e p t a n c e  o f  D e p o s i t s )  
A m d t .  R u l e s ,  1981

THE MINISTER OF LAW, JUS­
TICE AND COIy??JANY AFFAIRS 
(SHRI P. SHIV SHANKAR): I beg 
to lay on the Table a copy of the 
Companies (Acceptance of Deposits) 
(Amendment Rules, 1981 (Hindi and 
English versions) published in Noti­
fication No. GSR 187(E) in Gazette

••Not allowed. ••Not recorded.
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o f India dated the 20th March, 1981, 
under sub-section (3) of section 642 
of the Companies Act, 1956. [Placed
in Library. See No. LT-2293/81].

D e t a i l e d  D e m a n d s  f o r  G r a n t s ,  1981- 
82 o f  M i n i s t r y  o f  R u r a l  R e c o n s ­

t r u c t i o n

THE MINISTER OF AGRICUL­
TURE AND RURAL RECONSTRUC­
TION AND IRRIGATION AND 
CIVIL SUPPLIES (SHRI BIRENDRA 
SINGH ): I beg to b.v on the Table
a copy of the Detailed Demands for 
Grants (Hindi and English versions) 
of Ministry o f Rural Reconstruction 
for 1981-82. [Placed in Library. See 
No. LT-2294/81].

R e v i e w  a n d  A n n u a l  R e p o r t  o f  
R e h a b i l i t a t i o n  I n d u s t r i e s  C o r p o r a ­
t i o n  L t d . ,  C a l c u t t a  f o r  1979-80 w i t h  

s t a t e m e n t  f o r  d e l a y

THE MINISTER OF STATE IN THE 
MINISTRY OF SUPPLY AND RE­
HABILITATION (SHRI BHAGWAT 
JHA A Z A D ): I beg to lay on the 
Table: —

(1) A  copy each of the following 
papers (Hindi and English versions) 
under sub-section ( 1 ) of section 
619A of the Companies Act, 1956: —

(i) Review by the Government 
on the working of the Rehabilita­
tion Industries Corporation Limit­
ed, Calcutta, for the year 1979-80.

( ii) Annual Report of the Re­
habilitation Industries Corpora­
tion Limited, Calcutta, for the 
year 1979-80 along with the 
Audited Accounts and the com ­
ments of the Comptroller and 
Auditor General thereon.

(2) A statement (Hindi and 
English versions) showing reasons 
for delay in laying the above 
papers. [Placed in Library. See No 
LT-2295/81].

D e t a i l e d  D e m a n d s  f o r  G r a n t s ,  1981- 
82 o f  M i n i s t r y  o f  A g r i c u l t u r e

THE\ MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
RURAL RECONSTRUCTION (SHRI 
R V. SW AM INATH AN); I beg to lay 
on the Table a copy of the Detailed 
Demands for Grants (Hindi and 
English versions) of Ministry of 
Agriculture for 1981-82. [Placed in
Library. See No. LT-2296/81],

N o t i f i c a t i o n s  u n d e r  C e n t r a l  E x c i s e  
R u l e s ,  1944 a n d  C u s t o m s  A c t ,  1962

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI
MAGANBHAI BARO T): I beg to lay 
on the Table:

A  copy each of the following Noti­
fications (Hindi and English ver­
sions) issued under the Central 
Excise Rules, 1944: —

(i) GSR 242(E) published in 
Gazette of India dated the 31st 
March, 1981 together with an ex­
planatory note making certain 
amendment to Notification No. 
69/81-CE dated the 25th March, 
1981.

(ii) GSR 263(E) published in
Gazette of India dated the Ist 
April, 1981 together with an ex­
planatory note regarding continu­
ance of the concessional rate of 
duty applicable to gas cylinders 
of Indian Standards specifications, 
IS: 7285-1974 or IS; 7312-1974
beyond 31st March, 1981. [Placed 
in Library. See No. LT-2277/81],

(2) A copy each of the following 
Notifications (Hind!) and English 
versions) under section 159 of the 
Customs Act, 1962; —

(i) GSR 223 (E) published in 
Gazette of India dated the 28th 
March, 1981 together with an 
explanatory memorandum regard­
ing extension of the exemption 
granted under Notification No. 
76/78 upt0 31st March, 1982.

(ii) GSR 224(E) published in 
Gazette o f India dated the 28thi
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